
 893  «Re.  ९.  0.  P.

 SHRI  PURNANARAYAN  SINHA

 (Tezpur)
 :  I  have  written  to  you.

 is  is  about  my  right  to  speak  in  my
 language.

 MR.  SPEAKER  :  1  will  lock  into  it.
 We  have  not  yet  been  able  to  do  it.

 Shri  Mandal.

 Siku  Giurpwaras  Hoano  (Co-ortaiion
 or  Mewetrs}  AMENDMLNI,  RULLS,  1979,

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 SHRI  DHANIK  LAL  MANDAL):

 lo  b:g  tolay  on  the  Table  a  copy  of  the
 sikh  Gurdwatas  Bonid  Co-optation  of
 Memb  is)  Amendiment  Rules,  i979  (Hindi
 and  Enelish  versions)  published  in  Noti-
 fication  No.  G.S.R.  2४0  (L)  in  Garette
 of  Ludia  clated  the  goth  April.  SOT  under
 snl  section  (3)  of  section  746  of  the  Sikh
 Caurdwaray  Act,  IQ2h.  0  [Placed  in  Labrary,
 Sie  ०.  T-4437/79.J

 ax  33  hrs,

 RE  QUESTION  OF  PRIVILEGE

 SHRI  GQ  M.  BANATWALLA
 {Pomnani)  :  $i,  To  aise  on  a  point  of
 order.

 MR.  SPEAKER  :  What  is  the  pojnt
 of  order  ?

 SHRI  G.  M.  BANATWALLA  :  Sir,
 two  days  back--on  jth  May-—-I  had

 given  you  a  notice  of  breach  of  privilege
 by  Dr.  Chunder  for  —  misquoling
 Dr.  Khusro,  Vice-Chancellor.

 MR.  SPEAKER  :  Mr.  Banatwalla.
 I  have  called  for  his  comments.  The
 Procedure  is  this.  The  well-established
 procedure  is  this.

 SHRI  G.  M.  BANATWALLA  :  Sir,
 am  not  at  all  going  inio  the  merits.

 I  thank  you,  Mr.  Speaker,  very  much
 for  infurming  me  just  now  that  you  have
 asked  for  the  comments  of  the  hon.
 Minister,

 In  this  connection,  Sir,  may  I  draw
 youc  kind  attention  to  Rule  2¢2  read  with
 Rule  agg  (ii)  ?

 Now,  Sir,  my
 ns
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 MR.  SPEAKER  :  We  can  only  decide
 after  gettin

 gis
 reply.  Please  hear  me  for

 a  minute.  The  normal  procedure  which
 bas  beep  established  right  fiom  950  is
 this,  Whenever  a  privilege  notice  is
 given  against  a  Member  of  Parliament
 then  we  call  for  the  comments  first.  ‘This
 is  the  case  not  only  in  respect  of  Members
 of  Parliament  but  even  in  respect  of  news-
 papers  fin  that  matter.  Thercfore.  we
 always  call  for  the  comments  and  there-
 afler  we  consider  the  matter.  This  is  our
 well-established  practicc.  Therefore,  J
 am  adopting  this  procedure.

 SHRI  G.M.  BANATWALLA  Thank
 yeu  verv  much  but......

 MR.  SPEAKER  You  are  not  the
 only  person,  Theie  are  others  also.

 SHRI  CHITTA  BASU  TOE,  ««

 MR.  SPEAKER  +  You  have  ako
 given.

 SHRIG  M  KRANATWALIA'  My
 pomt  is  this  Rule  g2q  (it)  specifically
 states  that  this  is  to  be  a  matter  of  iceent
 occurrence.  Now,  Sir.  the  question  that
 Jiaised  isa  mattis  of  ‘recent  occurrence’.

 MR.  SPEAKER  :  Nobexly  denied  it.

 SHRI  G.  M.  BANATWALLA  :
 Therefore,  my  point  is,  there  should  not
 he  any  undue  delay  in  this  matter.

 MR.  SPEAKER  :  There  is  no  undue
 delay.

 SHRI  a  M.  BANATWALI.4  :  The
 unrest  among  students  is  continuing.
 Even  today,  there  is  a  massive  denmions-
 tration,  The  position  of  the  Vice-
 chancellor  is  Compromised.  ‘Ihe  point
 of  time  and  delay  scuttles  the  issue.

 SHRI  PURNANARAYAN  SINHA:  I
 don’t  know  why  there  is  no  arrangeinent
 so  that  I  may  speak  in  my  own  lan-
 guage.

 (Interruptions)

 MR.  SPEKAER:  I  cannot  understand
 senior  Members  not  following  the  rules.

 (Interruptions)

 SHRI  PURNANARAYAN  SINHA:
 There  should  be  some  arrangement,  Sir.

 MR.  SPEAKER:  Mr.  Pumanarayan
 Sinha,  we  called  for  applications.  We  held
 a  test.  Unfortunately  we  could  not  get
 any  person.  That  is  the  position.


